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2. Learned Counsel for the Appellant submits that in this appeal 

they had challenged the remand of their appeal for re-hearing but in 

the remand proceedings the matter had already been decided against 

which another appeal is filed before this Tribunal and therefore, he 

intents to withdraw this appeal as has become infractuous.  The appeal 

is therefore dismissed as withdrawn.  

 

(Dictated & pronounced in the open Court) 
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